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Petition(s) for Special Leave to Appeal (C) Nos. 13140-13151/2015

(Arising out of impugned final judgment and order dated 09-05-2014
in WP No. 8985/2011, WP No. 8909/2011, WP No. 135/2012, WP No.
8734/2011, WP No. 132/2012, WP No. 3934/2013 and 16-01-2015 in ST
No. 29199/2014, ST No. 29201/2014, ST No. 29206/2014, ST No.
29210/2014, ST No. 29215/2014, ST No. 29219/2014 passed by the High
Court of Judicature at Bombay at Aurangabad)

STATE OF MAHARASHTRA & ORS. ETC. Petitioner (s)
VERSUS

SAVITRIBAI NARSAYYA GUDDAPA ETC. Respondent (s)

WITH

SLP(C) No. 19134/2016 (IX)
SLP(C) No. 1896/2016 (IX)
Date : 11-10-2017 These petitions were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ARUN MISHRA
HON'BLE MR. JUSTICE MOHAN M. SHANTANAGOUDAR

For Parties
Mr. Kunal A. Cheema, Adv.
Mr. Yogesh K. Ahirrao, Adv.
Mr. Nishant Ramakantrao Katneshwarkar, AOR

Mr. Manoj R. Sinha, Adv.

Mr. Anantha Narayana M.G., AOR

Ms. Buvamrunal Dattatraya, Adv.

Mr. Salunkhe Dhairyashil Dhanaji, Adv.
Ms. Tanya Agarwal, Adv.

Mr. Satyajit A. Desai, Adv.
Ms. Anagha S. Desai, Adv.
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%ﬁ%@?w Mr. A. Radhakrishnan, AOR
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Reason:

Mr. Shivaji M. Jadhav, Adv.
Mr. Amit B. Thorat, Adv.
M/s. S.M. Jadhav And Company, AOR



SLP (C) Nos. 13140-13151/2015 etc.

Mr. Shashibhushan P. Adgaonkar, AOR
Mr. C. G. Solshe, AOR

M/s. S-legal Associates, AOR
Ms. Anagha S. Desai, AOR

UPON hearing the counsel the Court made the following
ORDER

When the benefit has been given of the pay scale on
01.01.2006, the persons who had retired up to 26.02.2009
could not have been deprived of the benefit of revised salary
for purpose of pension which was to be paid to them. 1In view
of the aforesaid and also agreeing with the reasoning
employed by the High Court, we are not inclined to interfere.

The special leave petitions are dismissed.
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